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BEPOBT 
I. INTRODUCTION 

I, the Chairman of the Committee OD Government Assurance-. 
having been authorised by the Committee to present the Report on 
their behalf, present this Fourth Report of the Committee. 

n. SITTINGS OF THE COMMITTEE \ 

2. The O>romittee held three sittings on the 29th September, 
9th November, 1978 and 24th January, 1979. At the sitting held on 
the 29th September, uns, the Committee considered the following 
Item.: '. ~:.t, ~~,j;.-.;II't'lII:!11Il 

(1) Request from Government for dropping of an assurance; 
(it) Time-limit for the supply of information promised by the 

Ministers o.n the ft.oor of Lok Sabha; and 
(iii) Review of pending assurances pertaining to Second Session 

of Sixth Lok Sabha. 
3. At the sitting held on the 9th November, 1975, the Committee 

took oral evidence of the representatives of the Ministry o£ Health 
and Family Welfare in regard to the delay in implementation of 
eleven pending assurances relating to the Second Session of Sixth 
Lok Sabha which had been pending for considerable periods of time. 

4. At their Bitting held on the 24th January, 1979, the Committee 
CQIlSidered their draft Fourth Report and adopted the same. 

5. The Minutes of the aforesaid sittings of the Committee are 
appended to, and form part of, this Report. 

6. Conclusion9/observations of the Committee are contained in 
the succeeding Chapters and In the Minutes appended to this 
Repo- . < '\";'-'1-- -,' ....... ! i.... '\. 

7. The Committee wish to express their thanks to the Mintstry 
of Health and Family Welfare and their officers for furnishing 
information and tendering evidence before them. 

NEW DELHI; 
Jaftuary 24, 1979 .. 
Mczgha 4, 1900 (Saka) 

YAGYA DA'IT SHARMA. 
Chairman, 

Committee on. Governm.ent A8BU1'ances. 

(y) 



CJL\Pl'BB I 
I. DQUBST noM GOVERNMBNT roa DROPPING 

AN ASSURANCE 
'nle Committee have considered a request made by the Govern-

ment for dropping of the assurance given in reply to Unstarred 
Question No. 8292 on the 26th April, 1978 regardiq earning of foreign 
exchange by export of defence goods. 

2. 'lbe Committee have perused the re880DS advanced by the 
. Govemment for dropping of the aboVe assurance. The Ministry Of 
Defence had requested through the Department of Parliamentary 
Affairs that the question was reconsidered by them and it was "consl-
dered that if the information sought for is laid on the Table of the 
House, they are likely to severely compromise our security and 
foreign policy interests as they relate to foreign exchange earned by 
export of defence stores and foreign exchange incurred on import of 
defence stores." The Ministry also stated that their request for the 
deletion of assurance had the approval of the Ministry of Defence. 

3. After considering the reasons advanced by the Mbaiatry of J)e. 
fenee, the Committee agree to drop the assaflUlce. 

II. TIME-LIMIT FOR THE SUPPLY OF INFORMATlON 
PROMISED BY MINISTERS ON THE FLOOR 

OF LOK SABHA 
4. Shri liikam Chand Kachwai, M.P. gave a notice under Direc-

tion 115 o~lst July, 1978 in which he inter alia requested that it 
might be ensured that the information in regard to replies to ques-
tiQllS by the Member was laid on the Table by the Ministers within 
a month. 

5. The Committee in this connection noted that they had already 
fixed time-limit of three months for the implementatvm of assurances 
vide para 6 of their Seventh Report, Fourth Lok Sabha, presented 
tI> the House on the 13th December, 1969, in which they had inter 
alia observed: 

"They are of the view that there is no case for raising the 
maximum time-limit for implementation of an asurance 
from two to six months. They. however, agree that, 
considering the steep rise in the incidence of assurances, 
the time-limit of three months, as agreed to, on experimen-
tal basis, by the Committee on Government Assuran~ 



(196'1-68), may finally be laid down for impleme~tation 
of the usurances. The Committee feel that this period is 
more than adequ~, fo:r ,implementing an assurance. If 
Government, howeVer, lore saw any ge~1;line. ~mc~ties in 
iDiPMtneritift'g~ees Within 'ate stiP\t1litred'period of 
three months,';'Such cues maY.',be reported to the Com-
,n,U~ for e~tenion of the time-limit wr ~plel'1l~tinl 
them.~ 

•. The Commiti8e abo DOte tkat thtt MtmstrteS 8l"e •• ble to 
Implemeat a number of aasuraDees efta \\ritbla •. pres~rlW ~ri" 
,,~ ~, lIl.,...tbs ~, ~~:Ve to,,, _ten~D.J fQ~ im:P~~ them. 
,ft. ,tliePfore, feel ~.ftb~~ is"no ilMd to Ir,~ce the ~·AAanlt f • .... :r~tation· of ' ......... from diNe _1~,'iO one month. .' ~. . 

In. REVIEW OF PENDING ASSURANCES PERTAINING TO 
SECOND 'SESSION OF SIX'l'H' LOK SABRA 

7. ,In pursuance of the decision of the Committee contained in 
para 6 of their Seventh Report, Fourth Lok Sabha (presented on the 
'13th December, 1969), Government are required to implement the 
assurances within a period of three months from the date an assU-
,rapc,e is giveA by the, Mirililter conce~ed qn the floor of Lok Sabha. 
tfGovernrrient fQ,r~ any genuin.e difftcuIties in implementing any 
aSSurance within the stipulated period of three months, they have 
to approach the Committee for. extension of time-limit. 

8. AssuranCes pertamlng to the Sixth Lok Sabha still lying pend-
mg, which have become ~ore ~an three IMnths oUj.. are being re-
viewed by the Committee in convenient batches. 

9. At, their sitting held on the 29th September. .~_., i~e Com~ 
JDlttee l1!\?ew 29 pending a~ances pertai~g to$econd Session 
($econd bateh) of Sixth !.ok Babha (details given in Annexure I to 
Minutes ot the sitting held on the 29th September. 1978). 

10. During the COU~e of review at their sitting held on September 
29, 1978, the Committee noteJ that Government have requested 
for extension of time in 28 cases as in,dicated in the said Annexur,. 
In regard to ,n' assurance given in reply to U.S.Q. No. 1551 on 23rd 
June. 1977 regarding family planning Centres (SI. No. 1 of Anne-
.X;1p'e I to the Minutes of the sitting held on the 29th September. 
'1978), the Committee n.o~4 that neither the assurance had been fuI-
'1U1ed, n~r had any request for exteDslon of time for the fulfilment of 
the asSurance '~received from the Ministry o'f H~a1th imd Family 
Welfare. It \vas only' on the previous 'day (i.e. '28th September, 
19'7'8) ~.t' a commUnicatiOn 'wu recetWd froftl ihe Ministry request-

.,.ftJg "tor"'-ixteiWbn Of' t'bne 'rorh'flilftbneni Of the'iisiuranc:e. The 
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Committee, therefore, decided that the Secretary of the Ministry of 
Health and Family Welfare should be a9ked to appear before them 
to explain the reasons for 4elAy, ~ irn,plementation of that and· some 
other pending assurances iela1ing to· that w..n1s,try. .., . 

n. The ComDi1ttee examined the represen.tativesof.· the Ministry 
of Health and Family Wel£areon the 9,th Naveinber, 1ma m regard 
to the delay in implementation. wthe fGllpwing eleven assurances 
relating to the Second Session of Sixth Lok Sabhs: 

(1) Assuranee given in reply to USQ. No. 1551 on the 23rd 
June, 19'17 regarding family pl~nning centres; 

(2) ~ance given in reply to USQ. No. 2786 an 7./1-7V: re-
garding sending IJf Scheduled· Caste and Scheduled·' Tribe 
candidates to foreign countries for fellowooops an ~holar-
ships; , 

(3) Assura'l)ce givell in reply to USQ. No. 3588 on' 14-7-77 re-
garding expmufiture on stertUsation in Delhi; 

(4) Assurance given in reply to USQ. No. 4269 on 21-7-77 re-
garc:Ung adulteration in ground.nut oil; 

(5) oA.surance given in reply to USQ. No. 4294 on 21-7-71 re-
garding payment to blood donors; 

(6) Assurance .given in reply to USQ. No.435~ on' 21-7-77 . re-
garding opening of Ayurvedic hospitals in villages; 

(7) Assurance given in reply to USQ. No. 5229 on 28-7-77 re-
garding persons punished for spuriotUS drugs; 

(8) Assurance given in reply to USQ. No. 5243 on 28-7-77 re-
garding vacancies in medical services; 

(9) Assurance given in reply to USQ. No. 5271 on 28-7-77 re-
garding punishment to food adulteratori; 

(10) AssUrance given in reply to t1SQ. Nq, 6157 on 4-8--77 l'&-
gardirtg number of registered practitioners and registra-
tion agencies; and 

(if) Assurance g;ven in. reply to USQ. No. 6285 on 4-8-77 re-
garding unauthorised use fl)f colouring material in grape 
fanta. 

[For detailSi. see SI. Nos. 1 to 11 of Anne:xure to M1nu~s" of the 
Sitting held on the 29th September, 19'78] . 

. 12. Some of the important cases of· d.y in implementation of 
assUrances and Committee's observationslrecommendatiol18 in that 
regard are given in the next Chapter. 



CBAPTBa D 
I. DELAY IN IMPIJ!:MENTA'mON OF ASSURANCES GIVEN 

DURING THE SECOND SESSION OF SIXTH LOK SABRA 
RELA'lUNG TO THE MINISTRY OF HEALTH AND 

FAMILY WELFARE 

(1) Del4Y in implementation of 4n assurance given in. reply to 
USQ. No. 1551 on the 23rd June. 1977 regardi?&g family 

pla?&ning Centres 
13. The Ministry of Health and Family Welfare in their written 

note furnished tQ the Committee on 24th Oc~, 1978 stated: 

ccAtter the reply was given on 23-6-77, the file got mixed up with 
some old fllee and lost sight of and as such it could not 
be followed up vigorously with the States from which 
information was not received. Further, the year 1977-78 
was an abnormal year for the Family Welfare Programme 
when about 40,000 complaints were received from various 
sources in regard to use of force and coersion in the imple-
mentation of Family Welfare Programme during the 
Emergency and there were several req'lJeSts for re-canali-
sation. This had disturbed the normal work of the sections 
to a 'great 'extent. However, as soon as the file was located 
in September. 1978, a telegram was sent to Health Sec-
retaries of the States of Andhra Pradesh and Bihar from 
whom the information was still awaited on 27th Septem-
ber 1978. The infonnation in respect of Andhra Pradesh 
was Gbtained by the personal efforts of Joint Secretary 
on Xth September 1978. Even so no reply was received 
from the Government of Bihar. A D.O. reminder was 
also sent to Government of Bihar 011 18th October 1978. 
However, the information was not received till 30th Octo-
ber 1978 and Joint Secretary (Health) Eihar and Regional 
Director (FW&MCH). Bihar were reminded on telephone 
to expedite the same. The reply from Bihar has been 
received today (1st November 1978) through a Special 
Messenger. 

The delay in fulfilment of assurance and non-follow up with 
the States. which was mainly due to misplacement of the 
rue and also the abnormal situation stated above is highly 

4 
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fIIl"8t'" a&1cl the pel'lOD retJpon81ble for thede1ay have 
.... warned to be careful in future. Suitable instructloDa 
are alJIO bella, iIAeci ill the Department to avoid recur-
race of .uch inI~" 

'M. During evidenee before the Committee on the 9th November, 
1818. the Additional Secretary, Min.istry of Health 8DcI Family Wel-
fare explaining the reasons for the delay in implementing the above 
allUrance stated: 

"nrat 1 would like to draw your kind attention to assur-
ance Na. 15501. We have given a statement on this, but Jl 
would 11ke to humbly submit that there has been a lapse 
on our side. In fact we would have given full information 
barring information received from Andhra Pradesh aDd 
Bihar right in July, 1977. Last year. there had been a 
lot of work, as you know. relating to the famJy planning 
programme, As we had to deal with many complaints 
from the public relating to the sterilisation programme 
during the emergency period. this me got misplaced. We 
were not in position to send the reply. Then the reminder 
came from the Department of Parliamentary Affairs. 
Without offering any further explanation, I would only 
request you to kindly condone it. This is the first time 
that we have made this mistake. We had never made this 
mistake in the past and it shall not happen in future. All 
the information whleh is required to answer the assurance 
in this case haa been now fUrnished. Even in respect of 
Bihar and Andhra Pradesh, the information has come 
and we have submitted it to the Department of Parlia-
mentary Affairs. I would seek your indul'gence for closing 
this matter if yoU kindly agree. It is only in September, 
1978 that we came to know that this was misplaced: It 
has escaped the attention of the person who was handl;ng 
it. We have asked for his explanation. He is a very vigi-
lant officer. This file got mixed up and have lost com-
plete track; he forgot about it. It wall only when the 
notice came that we tried to trace the file." 

15. The Commlttee enquired whether it was a fact that due to 
misplacement of file the assurance could not be fulfilled. The Addi-
tional Secretary of the Ministry stated as under: 

"Whatever you are stating is quite correct. We have to fu]ft1 
an assurance within three months. There has been a 
lapse in this. This has occurred when all infonnatlon 
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ucluding ;..,rand Andbria ,Pmaeth . had ::6eU. recetved 
·'tDllIthJuly. 1m. If thls'.m.e ·had ndt 'bee'n·'fnisplaced 

we woUld have ientthereply'Jftt1cib' "earlter:h · .. 

It. When . asked whether there was any other officer responsibJ.e 
fOl'·._Yingrepli~, for fulfilLngtbe assurances, etc ••. theAddftiftal 
~tary of the Ministry stated: ~'.~. 

"The procedure in our department is this. Thereafe, ~De.pu.\f: 
Secretaries. Joint Secretaries. Under Secretaries, in 
charge of different subjects. The iubjecl matter related 
to our pll.m-budget section. The research oftleer of that 
division was looking after this assurance;" 

17. In reply to a qUery whether there was any special officer ff)r 
attending to the Parliamentary work, the witness st~ted that there 
~as a cell in the combined Ministry of Health and Family Welfare 
but unfortunately even from the cell they did not get any reminder. 

18. When asked whether the cell had a continuoUs record of 
aauranees given, the representative of the- Ministry stated that 'that 
888urance was not got listed in the reeord.' 

19. The Committee enquired whether any person had· been taken 
to task for misplacing the file and the responsibility fixed for the 
neiligence. The representative of the Ministry sta~d as under: 

"Research Oftlcer, Class I gazetted. We are issUing him a 
warning. For the first time this happened· abel I assure 
you that we will not give aDY occasion for tl'118·1n future. 
That ofHcer has been worJdng· for the la.t -8-9 yean, 
nothing like this has happened." 

(ii) Delay in implementatiOn. 0/ ClSlUrnce giwn in 7'eply to 
Un.staT1'ed Question No. 2786 ~ the 7th July, 1977 rega.rd;. 
ing sending of Scheduled C~tes .and Scheduled Tribe. 
t'andidateBto foreign counme, for le'JlDw,hips and scho-
larships. 

20. In reply to· the -Committee's query that the extension of time 
for implementation of the assurance was SQUght upto 30th Septem-
ber. 1978, but why no further extension has been sought, the Min-
.wtry in their written note stated: 

'-The Ministry Of Works and H~~g have since furnlsbed tJ:u~ 
requisite material on 8th· NoveD1ber 1978. The draft for 
fulfilling the Assurance In fall has already been approved 
V the Minister of State ~tk) .. 'hu been issued 
alonpttb Hindi vers.ioD. II 



.... ' IM'- itt the i~fGtiotI, at CIN~ ~n""W­
.rred Qt~1tion No. 3188 Oft tM 14eJt lul!t.l9'n' ,..,...,." 
t~diture em .teri~iIGticm in Delhi. 

2~. DUring e~dence the CC)mmtttee pointed out that the exten-
~.,rePrdbi, above u.suraD~e was ~ven upto! 14th Dec.~mber, 1977. 
eever81 months had: p88$ed bu~ n~ request for fllrthet:. ex~~sion had 
19 far been ~4e ~y the ~trY~ In reply. Ute Adc1itional Secra-
t.arY. of th, MJ.!ll.atry stated tllat 'the Mbustry had been remmd!q 
for that regularly, and an extension was IQUght On 13th October, 
1~. . 

za. Wb.en atlelltioa. to para 50 of the Eleventh Report oJ: the 
~m.i~~ of. Fifth Lok$abha was drawn. wherein it had baen re- . 
~cled that each ~ or Department shou~d ~t up a cell" 
~ it wq Dot alfeady there. under the charge of a responsible oftioer 
to coord.iDate the work relating to assurances and a8l,r.ed whe~ 
~. C8I1 had been ~t up, the rep~ntative of the Ministry' 
.. ted: . 

''TlIat is the correct poaUian, Sit· This is also the guide~e 
followed in our Ministry. I am not tryin'g to explain away, 
~~r ciefault but if you kindly see the files relating to the 
~IlCling assurances, you will notice that 14 o.r 15 D.O. 
letters in each c~ have been written by the trnder Sec-
retary. Deputy Secretary, Joint Secretary. Secretary and 
iome times even the Mird.ter." 

23. The Committee pointed out that the subject matter of the 
,~estion ~1ated to Delhi A~ini~t;rat io~ and the, i,nform~tion could 
\Nt supplied within 15 days, the Additional Secretary of th .. Ministry 
.tilted: 

IIThis ii in relation to Of.!lhi and we should have ~n 4ble tp, 
g,t it. But all these questlo~ related to matter wb'k!h 
were being enquired into by the ~ah Commission and 
the Delhi Administration was not able to give us a 
,."ty." 

(iv) Del~y in the implemen.tc&tion of ClSsUtTqncegiv;ell in reply 
to Unstarred questilm Np . .. ~ OR tile 21~ July, 1977 re-
garding payment to bloo4 demars . 

. ~ lQ awri*~. ~pJl on 29t~~ov~~r,. J~' .~, a'iI'J~~ IS 
to why Government cSid not cOfl."ider it proper .\0 lavwbateVCtf Iu.-:. . . . '. ..: ," 
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fonDation ... available with the Mbdatry iD partial fuUilment of 
the above aauraate, the llinistry stated: 

.. It was intended to fulfill the assurance fully. However on 
detailed ICt'Utiny of the informatj,on it was found nec~ .. 
aary to seek further information from 3 States-Bihar, 
Haryana and Meghalaya. They have been reminded again, 
at the level of Joint Secretary. Rest of the information 
has been sent to the Departments of Parliamentary Affaini' 
9n 8Jt November, 1978 in partial ful1Ument of the assur-
ance." 

25. The Committee are not satisfied with the explanation given 
., the Ministry with re~ard to the mbpJaeement of the rue relatin. 
to the assurance given in reply to USQ. No. 1551 on the 23rd lane, 
1m. To the Committee it appears that there is DO proper machinery 
In the MInistry of Health and Family Welfare for the listing of 
usuranees given on the floor of the House and no proper procedure 
... .:10 been laid dowa for watc:h1D, the progress about the tl .. elJ 
tmp1emeatation of assurances. ' 

.S .. para 50 of their Elevtmth RePOrt (Fifth. Lok Sabha) the 
c.nmlttee had SUn"ted: 

"Each MinistrylDepartment may consider setting up a cell, If 
not already there, ,under the charge of a respoQSible om. 
eer, to coordinate the work relating to assurances and 
ensure their implementation in time. Furthet. as SOOl1 at 
an assurance Is given,· the cell should study it carefull, 
and, where :necessary, seek information from authorities 
concel"Ded in specific terms/forms so that there is no 
delay in collecting the iDformation and avoiding need for·. 
farther clariftcatlon by protracted correspondence." .. :; 

III para 30 of their Thirteenth Report (Fifth Lok Sabha) and 
'I'IaInI Report (Sixth Lok Sabha) ·he Committee·had J'ftommended.: 

''In all luch cases where the coUection of the information • 
Iikel, to take a lonl time, .instead of waiting for the 
colleetlon of the eatire information, whatever luformatlon 
II ...my availabJe 8hould be laid on the Table of the 
Boase at the earliest possible opportunity. The rest of 
tile informat_ u and 'When available should be laid oa 
tile !'aWe of the HOUle periodleally in piece-meal. 8." 
....... y, half-yMdy and so on.1I 

WI. fte 'Omuaittee are eoutratne.I to o"'-"e that,the Ministry 
,. Blilthud PamIIy •• an have 'eompleteJ, ,ailed tonke Dote 
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of~ ...... ~oIttervadeu;.odlenftIe .. 
• ........ _ ha.8.riIeB where .. lIISUl'anCe hai _tiler heeD 
faUI:W ... : By reqa .. t for exteaalon of time for implementatioa' 
of the ........ ee had been made and the partial information available 
withtbe MhaistJoyhad also not '"been furnished to the Rouse. 

D. 'fIae Committee would Uke the Department of ParUamentar, 
AJIairs to take note of the above 'e&~ and devise suitable means 10· 
that all the Ministries/Departments give due consideration to CODi-
lllittee'. observations/recommendations aDd also set up proper" 
machinery for this purpose. The Committee would Uke to be info~ 
JPed by the Department of Parliamentary Affairs which are the Min-
~tdeslDep8l'tmeDt. which have iJet up special cells for the purpose' 
aDd what is the composition and function of those eells.· . . 

29. The Committe~ wCluld ~lso like the Department of ParUa·· 
mentary Affairs to stress uJlOn all tbe Mln!strles/De!lartments that 
H for genuine reasons it is not po'l'dble fol' them to fulfill an assu-
rance within a period of three months or during the extended. period, 
they would make a timely request for extension of time and eaeh 
request should be supported by a detailed note giving reasons for 
delay, the adual progress made in eollecting inlonnation giving 
elates when action was initiated, reminders issued, etc. They shoul. 
also incUeate the dehlte date by which the assurance would be· 
falflIletl 

30. The Comndttt~C' r,otl" tht!t informati:>n in fulfilment of the 
assurances mentioned at S1. Nl)s. 1, 3, 5, 9 and 10 of Annexure to 
Minutes of, the sitting held on 29th September, 1978 has since beeD 
laid on the Table of the House on 30th November and 21st DecembP.l'j 
19711 respectively. 

The Committee note thllt in regard to S1. No.2, the draft fulflll~ 
ing the assurance in full has already been appr:>ved. In the case of 
51. No.5. statemont in partial fulfilment of the assurance has been 
sent to the Department of Parliamentary Affairs and information 
from Bihar, Haryana and Meghalaya is awaited. As regards S1. No. 
6, the information In respect 1)£ 16 States and 5 Union Territories 
has be~n sent to the Department of Parliamentary Affairs {or layin, 
on the Table and inrormati:1n in respect of 4 more States and 4 more 
Union Territories and the C.G.H.S. is likely to be sent very soon .. 
Infonnation sought in 51. No .• , has been compiled and etJorts are 
being made to implement the assurance. As regards Sl. No. 11. 
information (rom all Statf·s c1I:cept Bihar has been received. The-
Committee desire tlaat an tlatfte asaanace should be fulIlIed, full, 
or' partlallJ as the case may be. without farther delay. 
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31. Tb~ .. (:om~J~~ fee!,~wa"U&o ... ~t Uae ~ 1II"t~e -WrY. Keafthlm,-d 'Fit.nUb ..... e ~ ..... tW ..... \ ..... 1 
*ommena:ttlons of tbe Com'llittee, an Govaaa .. t ........ ~a~ 
pro.,erly and thorourhly studied aDd steps are taken ,.".__ .., 
,roeeecl with action for tm»lemeDtatlOll of ~. assaraDcIIa ..... '1rJ 
the Minister on the Boor of the House neecl gearing uP', Th~ ~0e4 
~~:rdly ~tretl5 th,at the MiDistries slaOBl. rive atmolt lDIP,orlaD~ *' 
the work r~latlu, to a P~lw.uetltary CoaamIttee IDI eb~ .1 
die sta~ and oOloe" dealiDl \;fIth this work malD1aia ~a stut11 "~ 
complete record of aUtJo. QbMnatlou/reco ..... daU.. of tate 
~mmlttee, w.bether t,hey are d.rectl, CODeemeI or iaot, io ~at q.ey 
hVe a complete culdellDe as to Ule proeedtare a. metlaod to 6i 
fOnowed by the Departments for the timely fmpl __ taUcm' of'tbe 
'~eDcI.tloDs Qf the c.mtttee. For this purpOse , t1le Com· 
mlttee desire that etfective deI'S be taken by the Ministry of Health 
and Family lVelf:ll'e to rear liP their maehmery, 

II. POSITION Or' PE:NDING ASSURANCES PERTAINING TO 
FOlJRTH, FIFTH AND SIXTH LOK SABHA 

32. A statement shc,wing ~hl' position of assurances p~taining to 
Fourth, Fifth and SIxth Lo1< Sai:>ha 'p'~nqing implemenUltion by the 
Gov('rnment ~lS on the 22nd December, 1978 is given jit Appendix. 
The Committee would like the Mbli$~/Departmen~ ~eraed 
to make eal"Uf!st efforts to implement expeditiously all the ass,.~ 
of Fourth and f'ifth Lok Sabha which have been pendJD, for a COlI-
.. erable period of time. 'lite Committee would a~ Uke to urge "poD the Ministries/Departments concerned to make slD.cere eftork 
t9 Implement the pending assurances of First to Filth SessiODS of 
Sixth Lok Sabha as early ~s possible. 

NEW DI:LHI; 
Jo.nua.ry 24, 1979 
)f4g-ha 4,1900' (Saka) 

YAGYA DATI' SHARMA. 
Ch4irmcm, 

Committee on Govemment ASIUrGft,CeB. 



MINUTES 
FOURTH SITTING 

(1978-79) 

The Committee sat on Friday, the 29th September. 1978 from 
11.00 hours to 12.50 hours. 

PRESENT 
CHAIRMAN 

Shri Yagya Datt Sharma. 
MDm:Rs 

2. Shri Abdul Lateef 
3. Shri A. Asokaraj 
4. Sbri Bhagat Ram 
5. Shri Motibhai R. Ch.udhary 
6. Shri Ram Prasad Deshmukh 
7. Shri Shridbarrao Natbobaji Jawade 
8. Shrl Kanwar Mabmud Ali Khan 
9. Sbrt M. S. Sanjeevi RUQ 

SBCRB'l\\BIAT 

Shri K. K. Saxena-Chief Examiner of Questions 

Shri D. N. Gad,hQk-Senior EZGminer of Q14estion, 

2. The Committee took up for consi4eration Memoranda Nos. 19, 
20 and 21. Observations/recommendations of the Committee on 
these Memoranda are as under: 

Request from the Govel'llBlent for dro .... ' of an aI5UUlCe riven 
hi repl, to Unstarred QuOltioa No. 1211 oa the 26th &prll, 1918 
repl'dlag eal'llia, or foreip escb_ by aport of defence 
gMI. 

MEMORANDUM ;NO. 19 
3. The Committee took up fm consideration Memorandum No_ 

19. The Ministry of Defence had requested through the Department 
of Parliam.ntary Affairs that the ii,bpve assurpnce mi&ht be dropped. 

II 
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The Ministry of Defence· had stated that the question was recon-
sidered by them and it was "considered that if the information 
sought for is laid on the Table of the House, they are likely to 
severely compmmise our security and foreign policy interests as 
they relate to foreign exC'hange earned by export of defence stores 
and foreign exchange incurred on import of defence stores." The 
Ministry also stated that their request fOiI' the deletion of aSS'Ul"ance 
had the approval of the Minister of Defence. 

After consid~ing the reasons advanced by the Ministry of 
Defence, the Ccmmittee agreed to drop the assurance. 

Time-dimit for the supply of information promised. by Ministers on 
Lok Sabha 

MEMORANDUM NO. 20 

4. The Committee took up for consideration Memorandum No. 
20. 

In his notice dated the 2l,.st July, 1978 under Direction 115 of the 
Directions by the Speaker. Shri Hukam Chand Kachwai, M.P. had 
inter alia requested the Speaker to ensure that the information in 
regard to replies to Questions by the Members was laid on the Table 
by the Ministers within one month. 

In this connection, the Committee noted that they had already 
fixed time-limit of three month~ for the implementation of assu-
rance vide para 6 of their Seventh Report, Fourth Lok' Sabha, pre-
sented to the House on the 13th December, 1969, in which .they had 
inte1' alia observed: 

. 'They are of the view that there is no case for raising the 
maximum time limit for implementation of an assurance 
fi'om two to six months. They, however, agree that. con-
sidering the steep rise in the incidence of assurances, the 
time-limit at three months, as agreed tn, on experimental 
basis, by the Committee on Government Assurances 
(1967006J), may finally be laid down for implementation 
of the aS8~ances. The Committee feel that this period 
is more than adequate fot" implementing an assurance. If 
Government. however, foresaw any genuine difficulties 
in implementing assurances within the stipulated period 
of three months, such cases may be reported to the Com-
mittee for extension of the time-limit for implementing 
them." 

The Committee also noted that the Ministries are unable to im-
plement a number of assurances even within the prescribed period 
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of three months and had to seek a number of extensions for imple-
menting them. 

The Cornmittee, therefore, decided not to reduce the time-limit 
!for implementation of assurances from three months to <me month. 

The Committee further observed that in future when such a 
J'equest was received frQm any Mem8ei- of Lok Babha, the Secre-
tariat should draw the attention of the Member to the Committee's 
observations in that regard and inform him that the period of three 
months for the implementation of an assurance had been stipulated 
by the Committee. However, if the Member insisted and suggested 
that the time-limit should be rt>duced or enhanced, only then the 
matter might be place-d before the Committee. . 

Review of IM!ndlng assurances pertaining to Second Session of Sixth 
Lok Sabba. 

MEMORANDUM NO. 21 

5. The Committee then prOl.~t-:eded to consider Memorandum No. 
21 (item Nos. ~ to 29) for the purpose of reviewing assurances per-
taining to the Second Session of Sixth Lok Sabha (second batch) 
(details given in Annexure). 

The Committee made the following observations/recommenda-
tions on 29 pending assurances. 

Item 1 of the Annexure to Memorandum : The Committee noted 
that the assurance had been given on 23rd June, 1977. Neither the 
assurance had been fulfilled nor had any request for extension of 
time for the fulfilment of the assurance been received from the 
Ministry of Health and Family Welfare. It was only on' the pre-
vious day (Le. 28th September, 1978) that a communication was 
received from the Ministry requesting for extension of time for the 
fulfilment of the assurance. 

The Committee decided that the Secretary, Ministry of Health 
and Family Welfare, should be asked to appear before them and 
explain why the assurance had not been fulfilled so jar and why no 
timely request had been 'made to the Cominittee fO\l" extension of 
time. 

So far as other items were concerned, the Committee decided to 
extend the time-limit for the fulfilment of the assurances upto 15th 
November. 1978 and hoped that all those assurancE'.:; would be im-
plemented within the extended period. 
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6. The Committee, howeyer, took a serious view that Ministries 
had been repeatedly requesting for extension of time for imple-
mentation of aSluranoes and in some cases as many as 7 extensions 
'had been80Ujht. The Commi~tee felt that no serioua e~ wu 
being made by the Ministries t-> fulfil the assurances within the 
extended periods. They, therefore, desired that a note snould be 
prep.ted ,ug,ettingl'low the Committee could be made more effec-
tive and the Ministries could be made to implement the assurances 
within the stipulated period of three months or more where Minis-
tries had genuine dittlculUea. The note, they desired, should be 
placed before them at tbeir next sitting. After consideration and 
approval by them, the 1'I0te might be placed by the Chairman before 
the Speaker. 

7. The Committee decided to hold the next sitting ten days be-
fore the commencement o~ the next session. 

8. The Committee then adjourned. 
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MINUTES 

FIFTH SITTING 

(1978-79) 

Ttle Committee sat on Thursday, the 9th November, 1978 from 11.00 
bours to 12.20 hours. 

PRESENT 
Shri Abdul Lateef-In the Chair. 

MEMBERS 
2. Shri A. Asokaraj 
3. Shri Bbagat Ram 
4. Shri Motibhai R. Chaudhary 
S. Shri Dajiba Desai 
6. Shri L. K. Ooley 
7. Sltri Harikesh Bahadur 
8. Shri Shridharrao Nathobaji lawade 

SECRETARIAT 

Shri K. D. Chatterjec-Chief Examiner of Questions. 
Shri D. N. Gadhok-Senior Examiner 0/ Questions. 

WITNESSES EXAMINED 

Smt. SarIa Grewal-Additional Secretary (Family Welfare) 
Ministry of Health and Family Welfare. 

Shri N. N. Vohra-loint Secretary, Ministry of Health and 
Family Welfare. 

2. In the absence of the Chairman, the Committee chnse Shri Abdul 
Lateef to act as the Ch~rman for the sitting under Rule 258(3) of the 
Rules of Procedure and Conduct of Business in Lok Sabha. 

3. The Committee took evidence of the representatives of the Ministry 
of Health and Family Welfare in regard to the delay in implementation of 
the foHowing 11 assurances: 

(i) Assurances given in reply to USO. No. 1551 on the 23rd June, 
1977 regarding family planning centres: 

27 
3991 LS-3 
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lll) uSQ. No .. 2786 on 7-7-77 regan:ling senalng of Scheduled 
Caste and Scbeduled Tribe candidates to foreign countries for 
fellowships and scholmbips; 

(iii) USQ. No. 3588 011 14-1-77 regartting expenditure on sterilisa-
tion in Delhi; 

(iv) USO. No. 4269 on 21-7-77 regarding a adulteration in ground-
Jjut oil; 

(v) USO. No. 4294 on 21-7-77 regarding payment to blood donors; 

(vi) USQ. No. 4355 on 21-7-77 regarding openi,ng of Ayurvedic 
hospital in villages; . 

(vii) USQ. No. 5229 on 28-7-77 regarding persons punished for 
spurious drugs; 

(viii) USQ. No. 5243 on 28-7-77 regarding vacancies in medical 
services; 

(ix) usa. No. 5271 on 28-7-77 regarding poiliIbllJllit to food 
adulterators; 

(x) USQ. No. 6157 on 4-8-77 regar.di.ng DUmber of registered prac-
titioners and registration agencies; and 

(xi) USO. No. 6285 on 4·8-77 regarding unauthorised use of colour-
ing material in grape fanta. 

4. At the outset, the Additional Secretary, Ministry of Health and 
Family Welfare wbite explttining the reasons for delay in the implementation 
of the assurance given in reply to USQ. No. 1551 on the 23rd June, 1977 
regarding family planning centres stated as follows: 

"First I would like to draw your kind atte!ltioll Assurance No. 1551, 
We have given a statement on this, but I would like to humbly 
sUbmit that there has been a lapse on oor side. In fact, we 
could have given full information barring loformation received 
from Andhra Pradesh and Bihar right in July, 1977. Last 
year, there bad been a lot' of work, as-you know, mating to the 
family planning programme. As we had to deal with many 
complaints from tbe pubEc relating to the sterflisation programme 
'durin! the emerteRcy period, this file got miapl~. We were 
DOt in poIitioftto send the reply. TheR the reminder oame 
'from the Department of Parliamentary Affairs. Without offer-
ing any further explanation, I would only request you to kindly 
condone it. This is the first tinte that we bave tnade this 
mistake. We had nevet made this mi~tnke hi the past and it 
shall not happen in future. All the information which is re-
quired to answer t~ assUr~11~'il in thi~ case has, ~~Q ~ 



i_'hd. EvoJ:l, in .spect of Bb .JRd AAdIHa Pradesh, tho 
information has come and we have submiUed it;Ut the Depart-
ment of Parliamentary Affairs. I would seek your indul.sence 
for dosing this matter if you kindly agr~e. It isonty in septem-
ber, 1978 that we came to know that this was mmplacecl It 
has escaped the attention of the person who was handling it. 
We have asked for his explan:Hi(lI1. He is l wry vigilant 
oIlicer. This file jOt- mixed up a,nd b,e 19!it '~te track; he 
forBot about it. It was only when t~ noti~ .~mc that we 
tried to trace the file." 

S .. TM Onnaliuee -enquired whether it was a T<lct th.1.t Ilue to _ -.isp,l,cc-
tllI'Ill of file the as,surance could not be fuUilcd. The A(lditJonal ~ry 
d tl¥ Ministry st$d as uDder! 

"Whatever you ~ stating is quite correct. We have til fulfil an 
assuca-ncc within three months. There has been 8 lapse iit this. 
This has occurred when aU informalion excluding Bihar an6 
Andhra Pradesh had been received till 19th July, 1977. If this 
file had not been misplaqed we would bave sent the reply much_ 
earlier." 

6,. When. aske.d whether there W;tS any ot.'1,,£ ot~r respill\~bl.e for giving 
replies, for fulfilling the assurances, etc., tbe Additional Sec~ary of the 
Ministry stated: 

"Ttle procedure in our department i!. thi~. Thor! Ill'\! deputy $Ccre-
taries, joint secretaries, unJci' secrcralics, in cha.~AN of different 
subjects. The subject n!au~r related tf.I ou: p~m-budget section. 
The research officer of that division was looking after this 
assurance. " 

7. In reply to a query whethl!r there w:!s any special omcl>r lQr attending 
to the Parliamentary work, the WjLIh~SS stated th.ll then;: was a .:cll in the 
COlIlhit1ed Ministry of Health and Family Welf3re but unfortunately even 
from the oellthey did not get any remindcr. 

S, WbeB aabd fUt1lbcr whether thcc~H bad a C(IB!illllCUS fCOIW or· 
assurances .yon, the 'fCpresentadv~ ,)f lj~ Mini!ttry stawd that that RWlranee 
was not got liat«t in the record. 

~. Tb. CGamlia.ee enquired whettl(~r any person had been faku .to task 
for m~phcjn,the filo and the respoosibiJity fi~ for the :ncgligeater The 
rcprwntatjye of the Miqistry-stated-as uttder: 

"Research Ofticer, C1as~ I gazetted. We arc issuing him a ~miog. 
Poi' the _ first tiJJle this W:13 haPPcl1.;d and I assn.r.e ),Oll that we 
wli1 not give any occasion for this in future. That Officer has 
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been working for th~ last 8-9 years, nothins like this bas 
happened." 

10. The Committee pointed out that the~ were 11 assurances, and these 
were pending for more than 12 to 15 months and th~ Ministry had 110t cared 
to ask for extension. of time also. In reply, the represeDtftuve oflhe Ministry 
stated: 

"We have a Ust of other 10 a~suraJl(.~es to which perhaps you are 
referring. In this connection I wou:ld submit that we have in 
all these cases sought lime f,)r extension. II 

11. The Committee desired the represemati\'e of the Ministry to explain 
the position ill r;!spect 01 each assur.lnces one by one. In reply th~ represen-
tative stated that assurance in regard til liSe) No. 2"!g6 dlitcd the 7th July, 
1967 regarding sending of Schel.iulod Castes and Schc,luled Tribe candidates 
to foreign countries for fellowships anLI scholarships had been partially 
fulfilled. 

12. When the Committee enquired why wai extension of time not'sought 
before the expiry of the period. 1 he Ministry's rcprc~'!lll;lll'C statcd: 

"If negligence has been shown in 10 cases at a time it is a mistake. I 
can cite individual car.e~ ill wlii.;" there b:t!l been deJay (or 2 
to 3 days or for a week." 

13. The Committee asked whether the Ministry were aware of the fact 
that the information should be furnished to the Committee \\Iithin 3 months, 
and what were the reasons for aski:lg a number or extensk~I1'; even after R 
lapse of a period of 6 10 8 moni~l~'. The witncs~ statcd: 

"Since our assurances .lft~ over aile Y~Lti old, we h~H. sought for 
extension on several occasions. Perbaps, on one occasion we 
might have gone wrong." 

14. The Chairman pointed out that the extension in regard to Question 
No. 2786 was sought upto 30th September, 1978.. Further extension 
should have been sought much earlier and reasons therefor 5110uld have 
also been given. But the request for further extension of time was made 
only after the issuance of notice by the Secretariat on 7th November, 1977. 
Moreover, the reasons for asking extension had not been stated. 

15. The Chairman further pointed out that the extension regarding 
Question No. 3588 dated the 14th July, 1977 regarding expenditure 00 
sterilisation in Delhi was given upto 14th December, 1977. Several months 
had passed but no request for further extension had so far been made 
by the Ministry. The Committee also pointed out that the Mauer related 
to the local Delhi authorities. In reply. the Additional Secretary of the 
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Ministry stated that the Ministry had been reminding for tha! regularly, 
and an exteasion was llougiu on 13-10-19'77. 

16. The Committee pointed out that it took 10 months for receiving a 
reply. Some officer should have been deputed' to ascertain the position. 
The Committee enquired whether Joint Secretaries, Deputy SecreUlries 
checked that the job was being done propedy. "Ole Joint Secretary of the 
Ministry stated. as under: 

"We have gone wrong a little. 

On every fortnight, we procure reports from all secti<?ns of the 
Ministry indicating full details of the ~nding assurances, the 
up-ta-date position of the assurance':whethcr teply has been 
submitted to the Department, whether any, co.nfirmation has 
come etc. Then we prep'",re section-.... ise list of pending asSU-
rances and we circulate it to all in the Ministry." 

17. The Committee enquired whether Secretary or Joint-Secretary of 
the Ministry checked up at any time if any assurance was pending. The 
Joint Secretary of the Ministry informed that every six weeks every Joint 
Secretary had a review meeting of his own branches. 

18. The Chairman drew the attention to para 50 of the Eleventh 
Report of the Committee of Fifth Lok Sabha, wherein it had been recom-
mended that each Ministry or Department should set up a cell, if it was t10t 
already there, under the charge of a responsible officer to coordinate the 
work relating to assurances and asked whether !ruch a cell had been set up. 
In reply, the representative of the Ministry stated: 

"That is the correct position, Sir. This is also the guideline follow-
~, ed in our Ministry. I am not trying to explain away our de-

fault but if you kindly see the files relating to the pe,ndiDg assu-
rances, you will notice that 14 or 15 D.O. letters in each case 
have been written by the Under Secretary, Deputy Secretary. 
Joint Secretary, Secretary and some times even the Minister." 

19. The Committee pointed out that the subject matter of the question 
related to Delhi Administration and the information could be supplied 
within IS days, the Additional Secretary of the Ministry stated: 

''This is in relation to Delhi and we should have been able to get 
it. But all these questions related to matter which'were 'bmig 
enquired into by the SbahCommission and the Delhi Adminis-
tration was not able to give us a reply." 

2(). Asked to explain the reasons for not applying for extension of 
time before the expiry of the period for fulfilment of the assuranCe and for 
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&»t illlpkmeatjng paRi8lly the 88&W'aDCe elwaila peply to USQ; Nc> • .42914 
o.n the 21st July, 1977, regardiag payment to blood· donon,dle JoW 
Secretary of the Ministry stated that the Ministry had already applied for 
further extension of time for ful1ilment of the ass.ranee. 

21. The Committeo enquired the names of the Statos wbo W- DOt &eDt 
1M iDfOJ'lllation in· respect of the assurance· given ia rep&, to USQ No. 4355 
on the 21st July, 1917 regarding opening of Ayurvedic hospital in villa .. 
and the reasons for not implemcntio& the assuran~ partially, the 
representative of the Ministry stated: 

"All have sent replies except Assam, West Belllal and Lakshdweep, 
We wW compile the information and effect partial implemen-
tation. We have issued 10-11 reminders to OlQSe which have 
not sent reply so far." 

22. A,sked to explain the positlon of the assurance given reply to 
USQ. No. 5229 aD the 28th July 1917 regarding persons punj,sbed for 
spurious drugs, the ~presentativc of the Ministry stated that replica bad 
belen received from all the States except from Uttar Pradesh wbo had been 
reminded. 

23. Explaining the reaSOn for delay in regard to the asSU(aQ.C.e given in 
reply to SUO. No. 5243 on the 28th July, 1977 regarding vac.ilDCi~ in 
nwJk.al ~rvices, the representative of the ~inistry stated that in orde.r to 
expedite the reply, D.O. letters were sent to Chief Minister. Mini~er and 
ClUef Secret~ and a period of 1 1/4 years had elapsed. 

24. When pointed out by tlte Committee !bat tM plVgCCII WCtSvecy 
slow in reprfi to ~plomeD~on of the U8Ur~e given ia reply to 
USo. N'Q. 6~S _ the 4th August, 1.9n rega~' ~"thQr.ised use of 
coIoJlril1c material in grape FaIlta, $erepresmtauve of the MiJ'tistry stated: 

uWe have written 10 D.O. letters. Replies from two States have 
not beeR received. The replies from tbe rest' have been 
received." 

25. 'The Chairm8ll told the MilHs.try's representatives that as the Com-
mittee was not satisfied with the replies given by them, the ComnHttec'. 
Secretariat would be writing to them for a&titieftal ffifOl'lD8tion w:h1elt 
~ be fw:nithed bl. time for Co~'s i.ufQrlllatlon aed INIC. Tbe 
~. repteSCntatiVf4 promised to .do so. 

(Witftesses theft ~rew). 

The Committee then adjourned. 



MINUTES 
SIX1lf SITTING 

(19'711-79) 

The Committee sat on Wednesday, the 24th January, 1979 from 15.00 
IIOunf to IS.30 boars. 

PRESENT 

Shri Yagya Datt Sharma~hairman 

MEMBERS 

2. Shri Abdul Lateef 
3. Shri Bhagat Ram 
4. Shri Ram Prasad Deshmu'kh 
5. Shri L K. Ooley 
6. Shri Harikesh Bahadur 
7. Shri Shridharrao Nathobaji lawadc 
8. Shri Kanwar Mahmud Ali Khan 
9. Shri G. Narsimha Reddy 

SECRETARIAT 

Shri K. D. Chatterje~hief Examiner oj Questions 

2. The Committee considered their draft FOIlrt~ Report and adopted 
the same. 

3. The Committee authorized the Chairman, and in his absence, Shri 
Abdul Lateef, M.P. to present the Report during the next Session of 
Lot Sa.bha. 

4. The Committee then took up for consideralion Memorandum No. 22 
regarding request from Government for the deletion of an assurance given 
during the discussion on the Calling Attention Notice on the 24th April, 
1978 regarding the train accident near Bombay on the 18th April, 1978. 

5. The Ministry of Railways had represented through the Department 
of Parliamentary affairs that under the Commission of Enquiry Act, 1962 
the report submitted by the Accidents Enquiry Committee was required 
to be placed on the Table Qf the House. As it was a statutory obligation 
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on the part of Government to Jay the Report, th(". obligation might not be 
insisted upon to be implemented in the form of an assurance. The item 
would also pend fora long lime in view of the fact that the term within 
which the Committee was expected to sllbmit its report had been extended. 
The Ministry, therefore, had requested for the deletion of the assurance. 

6. After considering the reasons advanced l)y the Ministry of Railways, 
the Committee agreed to drop the assurance. 

7. The Committee then adjourned to sit again at 11.00 bours OD 
Thursday, the 25th January, 1979. 
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,APPENDIX 

.. (Vi. 'panlJIl of. the, Report) 

StliWm,,,, sMwj~t tiu"~itiQn qf ClSJUTlJIlUS qf F.urtII Lole Sablu CIS Oil tflt 22114 D"'''''m. 197a 

------------------------------.------------------------~--~~ ... ~ 
Scaion No. of pending IlIIIU!'aIlces 

pertaining to .Fourth, 
., Lok Sabha selected by the 

":., Comnlittee (5th I..ok Sabha) 
for being pursued Curther 

.as on 1Ilind DeceOlber, 1978 . 
th 

Eighth Scuion 1979 

No. of ... uranct.l 
implemented/droppetl 

up to 21-111-78 

Nil 

No. of auuranCIlI 
odtattnding " 

*573 pending assurances were originally selected by the First CO~lDittee (197 "7:l) 
of Fifth Lok Sabha Cor being pursued further. . 

··Miniatry ,of Law. 

" .-

3S 
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(ii) $lellntmt .rho,."", /IO,#ioIt ., t1SSltftlllClS of Fifth LM Sablta lIS on ,,,, 2211(/ Dte,m6"t 
1978• 

Seaioo No.fI No. of No. of Miniatry/Department 
IIIUJ'aIl«8 _urances aMurances concerned 
called out i1hplemen. . out· 

ted/dropped .tandinlt 
",,' 

Pirlt SeAion, 19'11 42 42 Nil 

Second S-mn, 1971. 1007 1006 Miniatry of Law I J \II-
uce It Conlpany 
Aftair •. 

Third Seuion, 19'11 347 346 Ministry of Labour 

Fourth Seuion, 1972 83 1 831 Nil 

Fifth Session, 1972 351 35' Nil 

Sixth SSon; 1972 3gB 3~ Nil 

Seventh Seaion, 1973. 847 847 Nil 

Eighth Sesaion, 1973 • 4i6 4!16 Nil 

Ninth Seaion, 1973 490 490 Nil 

Tenth Session, 1974 865 865 Nil 

Eleventh SfIIion, 1'74- 3&1 362 Nil 

Twelfth SCllion, 1974. 56!1 5&.1 Nil 

Thirteenth SCllion, 1975. 8g8 898 Nil 

Fourteenth SCilion, 1975 Nil Nil Nil 

Fifteenth SCIIion, 19,s HiS 105 Nil 

Sixl(enth SP.llion, 1976 !l92 28g 3 Ministries of Agri. 
culture It lnip. 
tion, Commerce It 
Civil Supplics and 
Cooperation and 
Petroleum It Chem. 
cal. and FertilUlers. 

Seventeenth Seaion, 1976 115 114 Mini.try of ApuJ. 
ture It Irri,ation. 

Eighteenth SCilion, 1976 Nil 

7939 7933 6 



... 

(iii) St."",.", "wi", "" Jt-suiM tf as"""'" tf Six'" LoIr So""" d$ 011 ,he !Jollnil D"mWlr, 
1978. ------_._--- -------'----

SeaaWn 

Firlt Sesiion. 1977 

Scce>nd Sellion. 1977 • 

Third Seuion. 1977 . 

Fourth Sc: .. ion, 1978 . 

Fifth Session, 1978 

TOTAL I • • 

-For Ministry-wise detaill, please '" DCJ:;t page. 

No. of No. Of No. of 
•• uranCt"l .. urancn auuranus 
called out ~lemen- out-

/dropped standipg 
----_. 

III 110 

497 459 S8 

377 3,.0 R~I 

OW 673 1126 

433 liS I .!lOll 

IIRll7 1731 496 



ScuiOQl of F"d\b Lok Sabha Total 

Fint Second Third Fourth Fifth 
. 'a" 

AFicuitun: It lrription • _ • 

Commerc;e, Civil SUpp' & Coop" 

Communications .. 
. - S-

=-
----.... _---,---

Def'euce . .. . 
------.-~--

Ec:ll,lcation, S. W ... Oult~ 
--~---------------~~.!1 AS"ai~L_.. • ......... 

.. Fmana .' " , .... 

Homc Afl'ain . 

Indultry . --_._ ........• --------
hd"ormation .. Broadcutm, 

Energy 

Labo\lr 

Law.JUltice It Co. Aft"atn • -------
Petroleum &: ,Chem. &: Fertlll. 

Planning. 

Railways • 

Shipping It Tran5pOl"t 

4-

5 
.. 

Ii 

2 

3 

3 

2 

.. 'il\ '7 I 15 

5 .. 9 

~ $ .~ ·'0 .... 
• . .,!II 4· -_ ...... _ .. _--

3 7 .15 liS 

9 S 

6 ~7 31 98· 

13 15 ~o .u ................ -~~ ---
~o 1~ 3B _ .. _---_ .. _- .. _--_.-
7 ro 

. __ ... --- 17 
'I 

4 6 10 
---.. 

6 5 14 

9 8 20 

13 .. lH ----_._.-...... 
5 17 19 « 

• II I 5 .- _ .... _----_.-
~ 26 II ." 

iii 

, 

----- -_ .. _._",--- . 
Steel &.. Mine. 

Tourism &: Civil Aviation ... -----------------------------Work. It Houaing .. Supply It 
Reh •• 

Atomic EnCI'IY • 

. 'Electrjonici 

.Science It Technology 

TOTAL : 

.. "' ... _-----
GMGIPMBND- LS 1-8-8-'1&-160 

II 

sa 

.. 3 8 ----_ .. _. 
5 II) 

2 3 18 2.') .. _--_ ... _- -. 
. .. 

3 l --
II a 

'---'-
Q9 126 ~o~ 4g6. 
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